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PRINCIPAL BFNCH, NEW DELHI 

) L NL) /// JI). 

this the 12th day. of May, 2ciD 

ron'bie Shri justice VS, Aggarwal. Chairman 
Honbie Shri SASingh;  Member (A) 

Ct. Sheel Bahadt.ir 
S/n Gyani Ram, 

Village Modina, 
District. Roht.ak (Haryana) 

.Applicant. 
(By Advocate; SnNeeraj Goel for ShSachin Chauhan) 

V e r s U S 

MnLstryof Home Affairs through, 

N e w Deih - i1OcOl. 

2. 	The Joint Commssioner of Poli(7e, 
(Northern Range), FHQ, 
I,PEstate, New Delh, 

DCP (North Dst.J, 
Civil Lines, Delhi 

Respondent.s. 
(By advocate: Mrs Sumedha Sba.rm) 

C.) 	H I_) F R I I.) H . L 

Shriitist.ic'.e V. 	Aggarwal: 

Tnp anpiicant 'S a COflSTaflIP n nc ni 	Pin cc 

Disciplinary 	proceedings 	were 	init.iated and 	t.h P. 

disciplinary authority had imposed t.he following penalty 

on t.he applicant.; - 

These facts cannot. he ignored.In trial at. 
court., the burden of proof is beyond 
reasonable doubt..however in 0-F. .he 
scope and dept.h of proof is mIic:n di ffprcrit.. 
The acts & cierr.entionof a police officer 
are 	equat ly important.. These acts of t.h 
defaulters are unbecoming of them as Foice 
C)fficer F have lowered the fait.n of ntihiic 
in 	noiice 	Hpflrc I f,n d no merit 	fl mPh 

cont.enti on & award t.herri a puni shment of 
Forfei tt.re 	of the i r 41 years 	approved 
service nermanp.nt.i v for a ncr -, od of 4 years 



ptaiing reduct.-ion 1r! t.he pay of defau]t.er 
HG La.xmi Ghnd. No,77/N from 	05'/-  P,M- 

to Rs,371D/-  P.M. 	in the time scale- of  pay 
'tlU?-'iilJ. 	I ne netau I r.er 	t,OflST.fl 

Sneei Bahadur is under going a majo' 
penalty of forfeiture of his two years nT 

anoroved service t.emporariiy entailing 
reduction in his pay from s3575/-  Pi. 

to Rs,3425/-  P,M, w,e,f.. 137 .2DDl, 	In 
this case his pay is hereby reduced from 
Rs 	42'-  P M 	to Rs .I2'- P. M 	W1Tfl 

immeniare effectr Both the nunicnmenr of 

defaulter Constable Shed 1 Rahadur ;  No, 735/N 

(now 53/N1 will run concurrently. 	They 
will not earn increrner.t.s of pay during the 
period of reduction and after the expiry of 
the 	periity pen on the renlir.t.ion wi i 1 have 

effect of postponing of t.hpir future 
incrernent.s Of pay. The. 	 penion 

or 	aeTau ten i-i 	Laxmi 	Lnano; 	NO, / 1,/N 

frorri 	 t.o i2.7.2li a. nd the suspension 
period of defaulter Constable Sheel 
Banadur ;  No,730/N (now 536/N) from  
to 7, 12,8 are hereby decided as period not. 
spent or! duty for all -intents and 

purposes.' 

The applicant preferred an appeal wh 1 h seems 

to have dismissed. By virtue cxi the presen. 

appi i cation 	he seeks t.o assa ii the irnpugn.d orders 

passed by the disciplinary as well as the appe i At-P.  

atithori 1: -i es 

The petir.ion is being contested- 

During tre course of t.he suo;niss'o! 	learneri 

counsel for the appi icant. contends that. the penait-y 

awarded is cont.rary to the provisions of L.ile Siid)( ii 

or uen I Police 	I.Jn1snment ann Mppea.I) R. i.iies. 

Taking up t.he pi ea of the i earned counsel for 

he 	appi icant. pertai ri i ng t.o Pule .(d ) ( i  ) of I.he 	R LJi es 

referred to ar)c)ve - rel i anne is nei no p1 aced on the 



decision in the case of Shaktj Singh vs 	Union of India 

(C,w,P.No.2:6/7nnr,) dRcidd on i72rii2 whrin t.h 

Delhi High c;ourt while construing the said rule, held: 

Rtne 	8tnii ii 	of 	t%he 	SdiO 	Ruies 	is 
disjunctive in nat.ure. It. employ the word 
'or and not 'and'. 

Pursuant to and/or in furtherar.ce of the 
said Rules, either reduct.-iori in pay may he 
directed or increment, or increments, which 
may again eit.hEr pArmanent. or temporary in 
n a t u r e he direct,ed to be deferred. 	Both 
orders cannot he passed together,  

Rule B(d)(ii) of thesa id Rules is a penal 
provision, 	It.; therefore, must. best..rictiy 

[1 	 construed 

The words of the statute, as is well known; 
shall he understood in their ordinary or 
popular sense. Sentences are reqt)i red Cd) 
he construed according to their grarnrpai:.i c:al 
m.eanng. 	Rule of interpretation may he 
taken 	re.c:oijrse to 	tini ess the 	ni a in 
ianguaye used gves rise to an absurdi t.y or 
unless Lhere is something in the context. or 
in ihe object of the statute to suggest. the 
r.c)nt.rary - 

Keeping in vew the aforementione( 	basic 
principles in mind, the said rule is 
reqti i red to he i rite rpreted. 

Identical 	i5 the position hereina nd when 	.he 

present case 	is examined in iThe light, of the dec ision in 

the case Of S'nakt.i Sngh (supra) referred to above, it. 	is 

oov 1 ous t.ha. t. 1 t wou!d be a penalty awaroen contrary to Rule 

d'J(ii1 of t.hr, Rijips re.frred to aric)v. 

Resuit.antiy we quash the impugned orders a n d 

direct. that. the di sci p1 i nary ajit.hori t.y may pass a fr'p.sh 

rim

At S 

- roane w i 1.h law. 

9 
Mephr (k) 

A k~, ~~ 
V..Aggarwai 

Thai rman 

/ k d r / 




